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ALL INDIA INSTTTUTE OF MEDICAL SCIENCES, NEW DELHI
NOTIFICATION
New Delhi, the 2nd June, 2003

No. F. 14-3/69-Estt. IL—1In exercise of the powers conferred by Sub-section (1) of Section 29 of the All India
Institute of Medical Sciences Act, k956 (25 of 1956), the All India Institute of Medical Sciences, New Delhi, with the

previous approval of the Central Government, hereby makes the following regulations further to amend the All India

Institute of Medical Sciences Regulations, 1999, namely.—

1 (i) These regulations may be called the All India Institute of Medical Sciences (Amendment) Regulations,
2003,
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(2) These shail come into force on the date of their publication in the Official Gazette.

2 I the All India Institute of Medical Sciences Regulations, 1999, in regulation 4, for sub-regulation (6), the
following sub-regulation shall be substituted, namety . —

“(6) Anextraordinarymeeﬁngoftbelnsﬁmtemaybecalledonawrittenrequestofnotmman9members
of thelnstitutewithin7daysofmereceiptoftherequisiﬁonandtberequestmadebymembersfora
requisitioned meeting shall indicate the purpose of the meeting.” i

DR. P K. DAVE, Director
[ADVT IIVIV/151/2003/Exty]

Foot Note :— The principal regulations wer published vide No. F. 14-3/69/99-Estt. I daied 25-2-1999.
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